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Crisis faced by Fertilizers Factories

2052 SHRI C K CHANDRAPPAN 
Will the ^Sinister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state

(a) whether certain fertiliser facto-
ries are fading crisis at present,

(to) if sd, the facts thereof, and

(c) how far this would ««*ct the
production of fertilizer’  .

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H N BAHUGUNA) (a) to (c) 
None of the Fertilizer factories has 
brought to the notice of the Govern-
ment any “crisis” which they may be 
facing It is however the constant 
endeavour of the Government to res>olve 
such of the difficulties of this industry 
as come to its notice from time to time

Enquiry against Indian Oxygen and
Birla Firms by MBIT Commission

2053 SHRI C K CHANDRAPPAN 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state

(a) the stage of Monopolies and Res* 
tnctive Trade Practices Commissions 
inquiries with regard to Indian Oxy-
gen and Birla Arms, and

(b) how long will it take to complete 
these inquiries9

THE MINISTER OF LAW JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANT1 BHUSHAN) (a) ind (b) As 
regards Indian Oxygen Ltd the Mono 
polies and Restrictive Trade Practices 
Commission heu> instituted two en 
qum es on 10th Febniary lf>76 and bth 
August 1976 The pleadings m the 
first enquiry are over and the issues 

will be framed qnd tried in the near 
future In respect of the second enquiry 

a revised notice of enquiry has been 
issued

Hie Monopoly and Restrictive Trade 
Practices Commission instituted en-
quiries against the following Birift firms
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and the position In regard to each is indicated below
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S.No. Name of the firm Stage of enquiry

I. M/s Hindustan Times Ltd The Pleadings aie ovei and the matter will 
be considered by the Commission shortly.

2. The Southern India Mill Owners Association The Respondents have not yet filed their 
Vs. M/s Gwalior Rayon Silk Mfg. Wvg. reply to the notice of enquiry and the
Co. Ltd matter is m the initial stages.

3. M/s Century Spg & Mfg Co Ltd.

4. M/s. Hyderabad abbestos Cement Products
Ltd.

Do
Do

Floating «f MRTP Aet sutd FEBA by 
Multinational Finns

2054 SHRI C K CHANDRAPPAN 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state

(a) whether Government have 
taken any action against the multi-
national firths who had flouted MRTP 
Act and Foreign Exchange Regulation 
Act during the last three years, and

(b) it so, the details thereof?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN) (a) and (b) It 
is not clear a& to what exactly the 
Hon'ble Member means by the term 
“flouted” If it refers to violations in 
so far as MRTP Act is concerned, no 
such violations have so far come to 
the notice of the Government on the 
part of multinational Arms which 
operate in India through their branches 
and/or their Indian subsidiaries

As regards FERA, there has so far 
been no violation of Section 29 thereof 
which deals with dilution of non-
resident interest by foreign companies 
This Act contains a large number of 
provisions There are many branches 
and subsidiaries in India of foreign 
companies Therefore, the desired 
information can be collected from 
concerned authorities dealing with the 
administration and enforcement of the

Act and furnished if the Hon’ble 
Member specifies the names of the 
branches and subsidiaries of the foreign 
companies in respect of which the 
information is desired.
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